NATIONAL COMPANY LAW TRIBUNAL Lf
MUMBAI BENCH, MUMBAI

C.P No1385/(MAH)/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 09.11.2017

NAME OF THE PARTIES: Ericsson India Private Limited
V/s.
Reliance Infratel Limited.
SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE

0 p‘:": Ah\fe Sﬁn% c:rrx__q* Counsel
p‘b\ﬁ\Shc\C Kc:\\c;

Ma. Dcc{)a)-: Deshimuleh | Adveceds @
Mry. Tabhan C‘nc‘b‘Q‘S)n‘] |
Vb Nadle Neule & Co.

J(:;‘:Y Co-rpo TCA e Debhler

2/) v A Kool - gycoun\cﬁ
My . rag\r\u'mw
N ,\j\\bla s haln -
MLLL[QQ&& b}j M win
podckod & RS0

Cear OQU_M el

Qe @

Contd -~ 2/-—’



ORDER

CP No.1385/1&BP/NCLT/MB/MAH/2017

On verification of the Company Petition, for it has been noticed that Certificate from
the Financial Institution has not been filed with this Company Petition, the Petitioner is hereby

directed to furnish the same within seven days hereof.

List this matter for hearing on 23.11.2017.

Sd/- Sd/- J
V. NALLASENAPATHY B.S. V. PRAKASH KUMAR
Member(Technical) Member (Judicial)




